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[ RAJYA SABHA ]

to Questiong 200

Booking of Plots ete.

984, SHRI GHUFRAN AZAM. Wil
the Minister of URBAN DEVELOP_
MENT be pleased to state:

(a) whether it is a fact that a
number of builders in the Capital
are duping consumers and extorting
huge sums for booking of plois ete.:

(b) whether Government propose
to enact laws for compulsory regist-
ration of private builders:

(c¢) whether the mischievious acti-
vities of the builders would be curb-
ed by enforcing some laws on them:
and i

(d) if so, the details of the steps
Government propose to take in thia
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI M. ARUNACHA-
LAM): (a) Some news items appe-
ared in this regard in the Press.

(b) to (d) A detailed proposal to
introduce a Bill i.e, Delhj Apartment
Regulation Act which would prov-
vide for compulsory registration of
private builders, punitive measures
for non-compliance of the terrms and
conditions entered into between
the promoters and prospective buy-
ers is under consideration eof the
Government,

Fire in Kanchanjunga Bullding

935. SHR1 KRISHNA KUMAR
BIRLA: Will the Minister of UR.
BAN DEVELOPMENT be pleased to
state:

(a) whether It is a fact that the
high rise building Xanchanjunga in
Delhij was recently gutted in a fire;

(b) if so, what are the details
thereof stating loss suffered as a con-
sequence thereof;

(c) whether this building is one of
the buildings which lacked fire fight~
ing equipments;



